7

IM THE CENTRAL ADMINIESTRFATIVE TRIEUMAL, JAIFUR ERENCH,
| JAIPUR
Dated of order: 14,08.2003
NA Ne.127/2003
Pankasj Fumar Fathore é/o Shri.Hukam Eingh r/o Flot Mo.260-
A/20, Pratap llagar, Mayoc .Link ~Rmad, Ajmer (presently
werking on the post of Diesel Assistant as such posted as
Leco Running Shed, A-jmer).
| .. Applicant
Versus
1. Onion <f India through General Manager, Ncovther-
West FRailway, Power Eouse Road,‘ Bani Park,
Jaipur.
2. The Diviesicnal Failway Manager, Morth West
BEailway, BAjmer Divisicn,.Ajmer.
.o Respondents
Mr. P.P.Mathur, <counsel for the applicant.

Mr. V.S.Gurijar, counsel for the respondents

CORAM:

HQNYBLE MR. M.L.CHAUHAW, MEMBEEF (JUDICIAL)

ORDER (ORAL)

The applicant has-filed this application thereby
praying for the following reliefs:-

"i) respcndents may ke directed to prowcte the
applicant on the post <©f shunter aﬁ Ajmer.

ii) if any order of posting the applicant on the post
of shunter is iséued posfjngbhjm at scocre other
place than Ajmer may alsc ke Juashed and cet
aside.

iii) Any other appropriate order or direction which
the Hon'ble Couft thiﬁks just and proper in the
fscte and cir-umstances cof the caze and which is

in faveour of the applicant mey kindly oalsc bhe
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2. In vrespcnse to  the neotices issued o
respondents by thise. Trikunsl, the respondents have filed

detailed reply thereby cppeosing this application. When the

matter was listed kefere this Tribunal tcday, the learned

counsel for the applicant has brought to the notice of the

25.7.2003 whereby the applicant

Tribun2l & 1letter dated 25,

has heen allowed to work as Shunter at Ajmwer. Let this

letter he taken on record.

2. in view of this sukseqguent developrent, the
b for the applicant  sukmits that his

learned <ounsel
grievance does not survice now. As such the applicat

has ké¢come infructuous and accordingly dismissed N

(M.L.C HAN)

infructuous.

Mermber (Judicial)




